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INDIQUBE"

GROW YOUR BUSINESS

INDIQUBE SPACES LIMITED

(Formerly known as ‘Indiqube Spaces Private Limited,
Innowvent Spaces Private Limited’)

CIN: L45400KA2015PLC133523
Registerad Office: Plot # 53, Careernat Campus, Karyammanna
Agrahara Road, Devarabisanahalli, Quter Ring Road,
Bengaluru - 560103, Kamataka, India.
Phone: +81 99000 92210, E-mail; os.compliancei@indigube com,
Website: www.indigube.com

NOTICE TO THE SHAREHOLDERS
REGARDING TWELFTH ANNUAL GENERAL

MEETING OF THE COMPANY TO BE HELD
THROUGH VIDEO CONFERENCING/OTHER
AUDIO-VISUAL MEANS

Motice is hereby given that the Twelfth Annual General Meeting
("AGM") of Indiqube Spaces Limited (*Indigube” ! “Company”) will be
held on Wednesday, August 12, 2026 at 10:00 AM. (IST) through
Video Conferencing ("WC") / Other Audio-Visual Means ("OAVM™)
without the physical presence of the members at a common venue, in
compliance with the applicable provisions of the Companies Act,
2013 ("the Act") and rules made thereunder read with relevant
General Circulars issued by Ministry of Corporate Affairs (MCA),
Securities and Exchange Board of India (SEB|}and the SEBI (Listing
Obligations and Disclosure Reguirements) Regulations, 2015
("SEEBI Listing Regulations”) to transact the businesses that will be
set forth in the AGM Notice. The Deemed Venue for the 127 AGM shall
be the Eegistered Office of the Company.

The Annual Report for the inancial year 2025-26 along with Notice of
the 127 AGM will be sent electronically, onby to those members whose
eg-mail addresses are registered with the Company/ Registrar and
=hare Transter Agent or with the respective Depositary Fariicipants.
Members may note that the Motice of the AGM and Annual Repori
2026 will also be awvailable on the Company's Website at
hitp=.findiqube. comi/investorfinancials!/, websiles of the stock
exchanges i.e. National Stock Exchange of India Limited and BSE
Limited at www.nseindia.com and www. bseindia_com, respectively
and website of MUFG Intime India Private Limited, agency providing
e-voting platform, at hitpsVinstavobe Jinkintime.co.in’.

The instructions for joining the AGM and the manner of pariicipationin
fhe remote e-voling prior to AGM and casting vole through e-voling
system during the AGM will be provided in the notice of AGM.

As the shares of the Company are held in a dematenalised form,
Members who hawve not registered or updated their e-mail
addressies) / bank detzails with their Depository Participantsis) are
requested to register update the same with the Depository
Farticipani{s)with whom they maintain their demat acoounis.

The above information s being issued for the information and
beneft of all the members of the Company and is in compliance with
the provisions of the Act, MCA and SEBI circulars. Members may
contact MUFG Intime India Private Limited (formerly known as Link
Intime India Private Limited), C-1017, 247 Park, LE 5 Marg, Vikhroli
(West), Mumbai - 400083, Tel. Mo 91 22 4918 6000, E-mail:
investor. helpdeski@in.mpms. mufg.com.

For INDIGUBE SPACES LIMITED

Bhasker Dubey
(Company Secretary and
Compliance Officer)

Place: Bengaluru
Date: July 04, 2026

KELTECH ENERGIES LIMITED

Regd. Office: ‘Embassy Icon’, 7" Floor, No. 7, Infantry Road, Bangalore-560 001
CIN: L30007KA1977PLC031660; Website: www.keltechenergies.com
Email: compliance@keltechenergies.com Tel: 080 2225 1451 /2225 7900

NOTICE TO SHAREHOLDERS

FORM A

PUBLIC ANNOUNCEMENT
{Under Regudation & of the Inselvency and Bankraptcy Boaard of India
{Insalvemey Recalution Process for Corporate Persons) Regulatians. 2016)

FOR THE ATTENTION OF THE CREDITORS OF

FOCUS EDUMATICS PRIVATE LIMITED

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

KRISH FASHIONS BRANDS PRIVATE LIMITED

OPERATING IN TEXTILE & APPAREL (GARMENT TRADING & DISTRIBUTION)
AT BENGLAURU, KARNATAKA

| ety

Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016,

LigHity lgentfcation ko, of corporsie

coeTespondenca with the insem

Authority in accordance with the provisions of the Rules without any b e

further notice.

| Procass Specific Address: Bhavanl Amman Nizya,
b Ost, 3rd Ao Sth Lross, Pesssanna Agraharna Main
Road. M, Visiveshwaraiah lavout. Hosa Road
Bangalore - SE0100

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

. . . RELEVANT PARTICULARS ) )
Transfer of Equity Shares to Investor Education and Protection Fund 1 [Name of corporate debtor | FOCUS EDUMATICS PRIVATE LIMITED (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
(|EPF) Au‘[h()ﬂty 2. | bsta of incorporation of corparste Cecamber 21, 2004 SL RELEVANT PARTICULARS

1. | Name of the corporate debtor along | Krish Fashions Brands Private Limited

Notice is hereby given pursuant to the provisions of Section 124(6) of the | | | uttority uner which corporate " ROC - Bangalone with PAN & CIN/LLP No. PAN:AAGCK8779B
Companies Act, 2013 read with the Investor Education and Protection |GekAor i noorporeted e | L CIN: U74994KA2017PTC108612
P 4. |Conparate ksl No. - Liniied UBGLIORAOAPTC 180124 2. | Address ofthe registered office | No. 109/1 Katha 109, 4th Cross Road 3rd Floor Krishna

Layout, Hulimavu, Bangalore, Bangalore South,

as amended from time to time (“the Rules”), that all shares in respect of | |- Eﬂ . ] s e s Karnataka—560076
which dividend has remained unpaid or unclaimed for seven consecutive | [ = | o e e s Sorme o B 1ot 3| URLofwebsite NA _
years or more are required to be transferred by the Company to the | dhebtor _ Kavaltyrasanr, Bangalore North Kamatai 860032 | [ ¢. | Defals of place where majorty of ﬁgyggf”Hij;V%g"ggggfjrsoagafg;fr"er’gfl:‘t”ha
. H : G | Irsakency commencement dabem Jure 3 20005 IXed assels are locate , , s )
Investor Education and Protection funq .(IEPF) Aqthonty. | respect of comorate debior | Dt of Rt oF O - July 1. 2026 | | | Kamnataka—560076
The Company has already sent individual notices to the concerned | | 7 |Estimated daie af cosure o December 20, 2026 5. | Installed capacity of main products/ | NotApplicable (Retail Trading Business)
shareholders at their latest available addresses whose dividends have | | s rration nurrber o Nama: st i P e .
remained unclaimed for seven consecutive years or more, advising them | |~ |insovency profsssonal acti Mo IS/ IPAO0L/IPRO203 0004 200 adna || | [HHaNHYY and value of main| Particulars | FY2024-25 FY202526 |
sl the dluidand Imradlatel y g :Eﬂn""f'ml_ml nm;}:m:ﬁ_ﬁ Riegn b ‘ products/ services sold in last{ " Value Ofthe | 12,92,33,785 5,14,94,862
Y- . . . ) o, | Al neess are eeminl oF e imeren " Registored Address: 003, Myt Maicken Apartrmer, financial year Products Sold_|

Concerned shareholders are requested to claim their unpaid / unclaimed ressoiLtion professional, &6 egistered | Somasundarpaha, HSR Sector - 2, Bengalun - BE0I0Z Quantity of the 2,60,151

. ; ; ; with the Board Contact Na: BRE1227665 Products Sold PCS & 1,13,029 PCS
dividend. In the event valid claims are not received by the Company, the | - Emall Wt cafpericelipmed oo 338 638 MTRS
Company shall proceed to transfer the corresponding shares to the IEPF | [in, | #adress ana emall o be Lsed G

Note: FY 2024-25 figures are as per the audited Tally
backup. FY 2025-26 figures are unaudited and extracted
from the books of accounts.

7. | Number of employees/workmen | As on CIRP Commencement Date -6

' Process Specific Emall ld: cirp oo
In case the shares arg transferred to the.II.EPF Authority, the concerngd b s e e i Ason Current Date -1
shareholders may claim the shares and dividend from the IEPF Authority | |12 | ciasses of credrors, # sy under Operational Cracions 8. |Further details including last|Can be sought by sending an email at
by making an application in the prescribed Form IEPF-5. clause () of subsection (6] of available financial statements (with | cirp.krishfashions@gmail.com
_ , . section 21, ascartsined by the imerm schedules) of two years, lists of| Listof Creditors:

For any queries, shareholders may contact the Company’s Registrar and _|rescluton professional________ _ creditors are available at URL: https:/fibbi.gov.in/claims/front-claim-details/25516
Share Transfer Agent: 13, | Mames of Insotvency Professionals | Mot requinad 9. | Eligibility for resolution applicants|Can be sought by sending an email at

i ] . o iheriifita] 40 BC1 A% Alhorsg under section 25(2)(h) of the Code | cirp.krishfashions@gmail.com
Integrated Registry Management Services Private Limited Representalive of credites in 8 dess ‘s available at URL: P gmar
CIN No: U74900TNZQ1 5PTC101466 | ?m_:ﬁjﬁﬂ;ﬁﬁ:ﬂﬁm; Ty e 10.| Last date for receipt of expression of | 19-07-2026
No. 30, Ramana Residency, 4th Cross, Sampige Road | it Dot of aithioeized Phyeical Adress: - __|interest -
Malleswaram, Bangalore - 560003 rEprSArtatES an suaibhie at mitpez/ b o, iny B/ nsohvency-protessional 11.| Date of issue of provisional list of | 24-07-2026

Tel: +91-80-23460815-818 | Fax: +91-80-23460819
Email: irg@integratedindia.in

For Keltech Energies Limited

Sd/- Company Secretary & Compliance Officer

Date: 02-07-2026
Place: Bangalore

it thee achd ress menticned in entey Mo, 10

means.

Dt July 02, 2026
Place: Bengalura

Modice |5 hereby gheen that the National Comgany Law Tribunal, Bengalury Bench has
arderasd the commancement o 8 corporate II"I!-\.I'Il'.-E!‘".-:":j- s lutinsn PIcess of The FOCLES
EDUMATICS PRIVATE LIMITED an June 23, 2026, vide order no. G,F (18) No,54,/BB/ 2026,
[Drate of receipt of order By Interim Resolution Prolessional @& Juky 1, 2026, 13|Date of issue of final list of!03-08-2026
The crediors of FOCLIS EDLIMATICS PRIVATE LIMITED are herety calbad upan to subrmit
their Claims with prool o or befone July 15, 2026, to the Interim Besolution Professional 1—4

The fimancial crediors shalt sebimit their claims with proof By electronic mesns only, Al
other creditors miay . submit the slaims with prool B persan, By post or by edsctronis

In the matter of FOCUS EDUMATICS PRIVATE LIMITED
IBB1 Regn. No. (BBl IPA-Q0LAP-P-OZ9L3/2029- 2025/ 14499

| | prospective resolutionapplicants |
12.|Last date for submission of|29-07-2026
objections to provisional list

prospective resolution applicants

.|Date of issue of information| 08-08-2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

Submission of false or misleading prodfs of claim shall sttract ponalties. 15.[Last date for submission of|(7-09-2026
Mota: For osline clasm swbmission visit weos rezoluticnengine.com

Interim Resolution Professional resolution plans

16.[Process email id to submit]cirp krishfashions@gmail.com
Expression of Interest

InCred Financial Services Limited

With GetVantage Tech Private Limited
Aepiziend affice ak - Unit No. 1203, 13% Nooc B 'Wing, The Capital, Pigt Mo - 70, G Block, Besdra - Kurla Complex, Bandra Eas|, Membal - 400 851

DEMAND MOTICE FOR PAYING THE TOTAL OUTSTANDING AMOUNT
This natice is hereby given that the below mentioned Borrowers and Co-Borrowars have availad a Loan Facllity from
InCred Financial Services Limited through GetVantage Tech Private Limited. In connaction with the same onceagain
io all the Borrower's/Go-borrower’s to pay-forthwith from the publication of this notice, the amounts indicated harein
below, together with further interest from the date(s) of Demand Notice till the date of payment. The detall of the
Borrower(s) amount due ason12th May, 2026 are as under: -

inCrec
finance

Loan Agreement No(s). / Name of the
Borroweris) / Co-Borrowers.

e —————————i ik g laninisinloyiigsiiion i ——

| Total Duistanding amount due as on 12th May, 2026 payable by the Borrowers
and Co-Borrowers o InCred Financial Services Limited OR GetVantage Tech
. O i ....1. ...
Smart Ship Innovative Solutions Private Tolal Outstanding amount as on 12th May, 2026 is INR 65,84, 555/- (Rupees
Limited Co-Applicant 1- Y Gangadhar Reddy Sixty-Five Lakhs Eighty-Four Thousand Five Hundred and Fifty-Five Only) payable
Co-Applicant 2- Varalakshmi by the Borrowers and Co-Borrowers to GetVantage Tech Private Limited.

REGISTERED ADDRESSES OF THE BORROWERS AND CO-BORROWERS.: BORROWER- Smart Ship Innovative
sofutions Private Limited Address: 2nd Floar, 312710, 91 Springboard Business Hub Private Limited, ODwter Ring Road,
Mahadevapura, Next to More Magastore, Bangaluru, Urban, Karnalaka, 560048, CO-APPLICANT 1- ¥ Gangadhar Reddy
Address: Villa 0 32, Radiance Bigssom 1, Manduru YVillage, Bidarahalli Hobli, Mandur, Bengaluru, Karnataka = 260049,
CO-APPLICANT 2- Varalakshmi Address: Villa 0 32, Radiance Blossom 1, Manduru Village, Bldarahalll Hobll, Mandur,
Bengaluru, Karnataka - 560048

i you the Borrowers and Go-Borrowers fails to make payment to InCred Financial Servicas Limited OF Getantage Tech Private

Limited, then IFSL with Gafvaniage Tech Private Limited shall initiate appropriate legal procesdings Civil and Criminal, entirely at the

risk. cosland consequencesal the parties menbonad sbove,

S/~ Authorised Officer - For Incred Financial Sarvices Limited
with GetVaniage Tech Private Limvited

Place: Bangaluru Date: 04.07. 2026,

17 Details of the corporate debtor’s | The Corporate Debtor is registered as a Micro, Small or
registration status as MSME. Medium Enterprise under the provisions of the Micro,
Small and Medium Enterprises Development Act,
2006.

Sd/-

T Narayana Swamy

Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7th Cross, Bhuvaneshwarinagar,
Hebbal Kempapura, Bangalore North, Near Shakthi,

Ganapathi Temple, Bangalore, Karnataka — 560024

For Krish Fashions Brands Private Limited

AU SMALL FINANCE BANK LIMITED

A SCHEDULED COMMERCIAL BANK
& e comngeces s REgd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36211RJ1936PLCOL1IEL)

Demand Notice Under Section 13(2) of Securitisation Act of 2002

Ag thi kaan account became NEA therefore 1he Asthorized officer under secton 13(2} of “The Securilisation and Reconstruction.of
Fnancial Assets and Enforcament of Secunly Inferest Act 20027 had isswed 60 days demand notice to the Bosrowers/Co-

Date: July 04, 2026
Place: Bengaluru

ALl
SHALL
FINANCE
BAMEK

bomowersMorigagers/Guarantors (collectvaly refered as "Bormowers™) as given in the fable. According to the nodice i the
borrowers do not deposlt the entire amount within 80 days, the amount will be recovered from auction of the morlgage
properiesisecured assels as given below, Therefore you the borrowers ane informed to depesit the entire loan amount a8ang with
fulure intarast and expanses within 60 days frorn the date of damand notice, athaersise undear the provisions of 1304) and 14 of tha
said Act, the Authorzed officer 13 free o take possession for sale of the mortgage propenies/secured assets as given balow,
Borrowens Lo node (Bal afer recaipd of this nobce; i lsems of Sackon 13013) of the &, 2002, you ade prohibiad and resteained from
transfeming any ofthe secured assats by way of sale, lease orotherwizse, withowl pricr writlen consent ofthe secured creditor.
Borrowers allention ane allracled iowards Seclion 138) mw Rule 351 of The Secunty Interest | Enforcement) Riudes, 2002 Act thal the
bomenwans shall be antithed to redeam hair secured assed wpon the payment of the complate culstanding dues as mantioned balow
bafore the pubfcation of auckon notice, which thereafter shall ceasa foexist

Date and Amount of Demancd
Matice Under Sec, 1312)

Description of
Mortgaged Property

Nama of the Borrower! Co-Borrower [

Morigagor [ Guarantor | Loan Ale Mo,

Propesy Situated At Gramital Properly Beglaiered- |
34/50 Sinnappanahatt | City ¢ Town ¢ Village-Sira |,
Destrict - Tum&ur , Kamataka, 572115
Admeasuring 133.33 Sqyd

Huthorised Officer
AU Small Finance Bank Limited

. {Liaan &cl Mo ) LB001061 753530228,
Cxirtsh {Borroweer), Aahwinl
{Co-Borrower)

£1=-May-20 R 538 476~
HEs. Five Lakh Thirty-Mina

Mousand Four Hundred Seventy-
Sax Oinly &5 Oy 21-May-26

Date : 03072026
Place ; Tumkar, Karnataka

The Indian Express.
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PUBLIC NOTICE

This notice is issued on behalf of my client
MR.SHANTHKUMAR DHANAPAL, S/o
$Sri.K.M.Dhanapal, aged about 62 years, to bring to
the notice of the general public that the Original
Sale Deed bearing doc.No.5786/1965-66, in
Book-1, Volume No.2544 at pages 205 to 206,
dated:06.12.1965, registered in the office of the
Sub-Registrar, North Taluk, Bangalore, is lost.

If any person/s, firm, company, institution or
organization has any claim are holding the afore
mentioned document, they shall return the same or
contact the undersigned in writing within 14 days
from the date of this notice failing which it will be
presumed that there are no claims.

SCHEDULE :
All the piece and parcel of the Property bearing
New Municipal No.25, PID No.42-40-25, e-PID
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NO.1551474332, site No.25, Old No.9/22,
situated at Guddadahalli Extension, Bapujinagar,
BBMP Ward No.134, measuring East to West:
40-0 Feet and North to South: 30-0 Feet, in all
measuring 1200 Square Feet and bounded on:
East by : Site No.26 (Old No.9/11), West by :
Road, North by : Site No.24, South by: Property
belongs to B.R.Neelavathi.

Raviprakash.H.C, Advocate,
#644/32, 6th Main, Vijayanagar,
Bengaluru-560040.

Mobile No : 9980052890 / 8660025758

PUBLIC NOTICE

Notice is hereby given to public that MY
GLIENT SMT. H.G. PRABHA, W/o. Sri. Srinivas
.P. have entered into an agreement for
purchase of the schedule property from the
owners SMT. LAKSHMI RAMAN, W/o. Late A.
Raman AND her only son Mr. VISHWANATH
RAMAN, S/0. Late A. Raman, hoth are residing
at No.455, 11th Main, 15 A Bus Stop,
Padmanabhanagar Bangalore 560 070,
whosoever have got any interest, title, claim or
i overthesaleofthescheduleproperty
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shall lodge their claims or objections in writing
with documentary evidence with the under
signed within fifteen (15) days from the date of
publication.
Which it would be deemed that there are no
claims or objection for sale of the said property
and my clients will complete the sale
transactions presuming that there are no
claims or objections from anybody.

SCGHEDULE PROPERTY
AII that plgce and parcel of Site No.455,
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0-operative Housing Society Ltd.,
formed Layout in Kadirenahalli,
Padmanabhanagar, Bangalore-560 070, than
Bengaluru South City Corporation Ward
No.182, Padmanabhanagar Ward, Jayanagar
HBCS Layout, 11th Main Road, 1st Stage,
Padmanabhanagar, Bangalore, Presently e PID
No. 5959994126, Property No.455, measuring
East to West : 13.72 Mtrs., and North to South :
9.14 Mirs., together with building and bounded
on:- East by : Road, West by : Site No.458,
North by : Site No.456, South by : Site No.454.
V.S. BASAVARAJU, Advocate
No 3/2, 1st Cross, 3rd Main Road,
- 560 018.

BRST® €956 & jae3s

Bed: dodieleth 2@ Areodd mo. |BBI/IPA-001/IP-P-02913/2024-2025/14499

Date 03.07.2026

GOVERNMENT OF JHARKHAND
JHARKHAND FLYING INSTITUTE
A Society Regd. Under

Department of Cabinet Secretariat & Vigilance

(Civil Aviation Division)

State Hangar, Birsa Munda Airport Hinoo Ranchi E-mail- jfi@jharkhandaviation.in

/Ranchi, Brate-02.07. 2026

Adnussnon Notlce

Hostess/ Flight Steward/Ground Handler training programme.
2.Course Details:-

Jharkhand Flying Institute, Govt. of Jharkhand is pleased to invite applications for admission to Air

SL. no. Name of Courses Duration Fees (In Rs.)
1. Certificate in Aviation and Hospitality (Air Hostess/Flight Steward) 6 months 1,00,500/-
2. Certificate in Aviation and Hospitality (Ground Handler) 6 months 1,00,500/-
3. Diploma in Aviation and Hospitality (Air Hostess/Flight Steward) 12 Months 1,55,500/-
4. Diploma in Aviation and Hospitality (Ground Handler) 12 Months 1,55,500/-

All fees are with Registration/Admission fee, Study Material, Uniform, Course fee, Examination fee,
Grooming kit, Swimming and Fitness training fee.

3. Number of seats:- Seats under every course :-

Total Seats UR ST SC BC1

BC2 EWS

60 30 16 06 04

02 02

4. Eligibility:-
I. Age:-18-27 years (ason01.07.2026).

iii. Educational Qualification:-10+2 in any stream.

Hindi.

v. Nationality:- Indian.

5. Selection Process:-

Meritbased on 10+2 marks + Personal Interview / Spoken English Test.
Document verification and medical fitness.

6. How to apply:-

i Visit JFI website www.jharkhandaviation.in and click on Notice tab.
ii. Download the application form.

iii. Fill the application form.

Refundable. Fee to be paid in favor of Jharkhand Flying Institute, Ranchi.

course name, Advertisement no and Applicant details.

through email or WhatsApp will not be considered.

7. Important Dates:-

- Starting date for submission of application
Last date for Submission of application

- Schedule for test and admission will be intimated further.

8. Important Instructions :-

—06/07/2026
—31/07/2026

and further instructions.

stage if required.
may call on mobile no.-9572111002 (Dr. Vijeta Jain).

PR 383263 Civil Aviation{26-27).D

Note:- In the event that seats remain vacant during the admission process, the JFI will fill the vacant seats in
accordance with the provisions regarding the regulation of reservation in educational institutions, as prescribed by
the Department of Personnel, Administrative Reforms & Rajbhasha, Government of Jharkhand.
ii. Minimum Height (only for Airhostess and Flight Steward) :- Female - 157 cm Male - 170 cm.

iv. Other:- No visible tattoos, body art or scars while in uniform. Good communication skills in English &

iv. Pay the application fee - Rs. 1,000/- (One thousand Only) through Demand Draft. The application fee is Non
v. Send the hard copy of application form fully filled and duly self attested copies of documents (Educational &
Caste Certificate forreserved category issued by Govt. of Jharkhand) attached with it to the mentioned address:-
Director (Ops.)-cum-Managing Director, Jharkhand Flying Institute, Cabinet Secretariat and Vigilance (Civil
aviation Division) Department, State Hangar, Birsa Munda Airport Road, Ranchi, Jharkhand-834002.

vi. When submitting the application, the envelope must be proper labeling usually involves listing in the training

vii.Always follow the stipulated mode of submission for the application (e.g. Speed post or by hand). Applications

Candidates are advice to regularly check the official website of Jharkhand Flying Institute for updates, shortlist

ii. Noindividual correspondence will be entertained, all updates will be posted online.
iii. The institute reserves the rights to modify any terms, dates or cancel/postponed the admission process in any

9. Contact:-Website-www.jharkhandaviation.in : Email-crew@jharkhandaviation.in or if essential, the applicant

{Pivusha Shalina Dona Minz)
Treasurer-cum-Under Secretary,

Sd/-

Jharkband Flying Institute
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NTHE COURT OF THE HON'BLE ¥ ADDITIONAL SENIOR GIVILJUDGE, AT MYSORE.

In the matter of: 0.S. No.: 1189 of 2025

Plaintiff : SMT. ROOPA, W/o Harish Kumar S, Aged about 50 years, #S 008,
1st Cross, 19thmain Road, Near Ganesh Temple, Bengaluru Uttara, Bengaluru
Versus

Defendants : 1. SMT. BRAMARAMBHA, Second wife of Late Sri.
Shivagangaiah, Aged about 60 years,

2. SRI. SSAGAR, S/oLate Sri. Shivagangaiah, Aged about 32 years,
Defendants No. 1 & 2 are the residents of #23, 2nd Street, Byatarayanapura
New Extension, Mysuru Road, Bengaluru 560026.

PAPER PUBLICATION

Itis hereby notified to you both, the Defendants No. 1 & 2 in the above case,
that the Plaintiff has filed the above suit against you before the Hon'ble IV
Additional Senior Civil Judge, Mysuru seeing the relief of Declaration & other
consequential reliefs relating to the Schedule Property hereunder. The said
case now stands posted to 29/07/2026 for your personal appearance at 11 am.
If you both do not appear on the said date at that time, you both will be placed
exparte and further proceedings will be proceeded with, in your absence.

SCHEDULE OF THE PROPERTY
All that piece and parcel of the residential site bearing No. 69, as per form No.9
and 11A No.395/69 with the unique code No. 152200404166500336,
measuring East to West 12+15/2 meters and North to South 18.00 Sq. meters,
total 243.00 Sq. meters, situated at Hebbalu Village, Kasaba Hobli, Mysuru
Taluk, Mysuru, bounded onthe:
East by : KIADB Road, West by : Property bearing No.76; North by: Property
bearing No.70; South by: Land bearing Sy. No.68.
Given under my hand and seal
Advocate for the Plaintiff
Sd/- B.Paneesh Kumar, Mysuru
Date: 02/07/2026.

By the Order of the Court

Sd/- Chief Ministerial Officer
Court of Senior Civil Judge
and CJM Mysuru

Govt. of Jharkhand Energy Department
Jharkhand Renewable Energy Development
Agency (JREDA)
3rd Floor, S.L.D.C. Building, Kusai Colony, Doranda,

Ranchi-834002. Ph.: 0651-2491161, Fax: 0651-2491165,
E-mail: info@jreda.com; Website: www.jreda.com
e-Procurement Notice
Tender reference no.: 13/JREDA/SPV/CARPORT/26-27
Dated: 03.07.2026

Online bids are invited for “Design, Manufacture, Testing,
Supply, Installation & Commissioning of 1.2 MWp Grid
Tied CAR PORT SPV Power Plants including Five Years
Comprehensive Maintenance Contract (CMC) on Turnkey
basis at 04 locations of New Jharkhand High Court,
Ranchi”. The details are as follows:

1 | Name of the work Design, Manufacture, Testing, Supply,
Installation & Commissioning of 1.2 MWp
Grid Tied CAR PORT SPV  Power Plants
including Five Y  ears Comprehensive
Maintenance Contract (CMC) on Turnkey
basis at 04 locations of New Jharkhand
High Court, Ranchi

Estimated cost (Rs.) Rs. 11.80 Crores (exclusive GST)

Proposed Capacity (kWp) 1.2 MWp
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IN THE COURT OF THE SMALL CAUSES
JUDGE AND MOTOR ACCIDENT CLAIMS
TRIBUNAL, BENGALURU (SCCH-16)
MVC. No. 8499/2025
BETWEEN: Mrs. AVIPSA DAS, Mr.

NILAMBAR DAS ...PETITIONERS
AND: M/S. DILIP BUILDGON LIMITED &
ANOTHER ...RESPONDENTS

SUMMONS TO RESPONDENT NO 1

(UNDER ORDER V RULE 20}

1) M/s. DILIP BUILDCON LTD, Having its
office at Avaragere village, Bidadi Hobli,
Ramanagara. Represented by its authorized
signatory. Mr. ADARSH C K, son of
Kantharaju.
Whereas, the Petitioners have instituted a
petition seeking compensation of Rs.
1,00,00,000/- (Rupees One Crore only)
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Completion of work 06 (Six) Months

Period of contract 05 ( Five) Years

a|ln|blwln

Date of publication of NIT ¢n
website: http://
jharkhandtenders.gov.in

06.07.2026 (Monday)

Date & time of Pre-bid meeting 13.07.2026 (Monday) at 2.00 P.M.

8 | Last date & time for receipt of online | 29.07.2026 (Wednesday) upto 05:00
bids PM

9 | Submission of original copies of Bid | 29.07.2026 (Wednesday ) upto 05:00
fee &EMD through Online via SBI | PM

Payment Gateway of Jharkhand
Tenders

10 | Technical Bid Opening Date & Time | 31.07.2026 (Friday) at 3.00 P.M.

11 | Name & address of office inviting
tender

Director,

Jharkhand Renewable Energy
Development Agency(JREDA)

34 Floor, SLDC Building, Kusai, Doranda,
Ranchi- 834002 (Jharkhand)

12 | Contact no. of procurement officer | 9570086777

13 | Helpline no. of e-procurement 0651-3502645

Any corrigendum/addendum can be seen on website:
http://jharkhandtenders.gov.in & wwwjreda.com. Further
details can be seen on website: htip:/jharkhandtenders.gov.in &
www.jreda.com Sd/-

PR 383976 Energy(26-27)D Director, JREDA, Ranchi

Ju police station, Kumbalgodu on
08 02.2023 at 9:15 AM and died due to the
negligence of the employees of the
Respondent No.1. The vehicle i.e, Tipper
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Lorry bearing KA-42-B-1392 belonged to the
Respondent No.1 who is the RC owner and
the Respondent No.2 is the insurer and both
the Respondents are jointly and severally
liable to pay the compensation to the
Petitioners.

You are hereby summoned to appear before
the Hon'ble Small Causes Judge And Motor
Accident Claims Tribunal, Bengaluru SCCH-
16 in the above case in person or by a pleader
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duly instructed able to answer all material
questions relating to the Suit or who also be
accompanied by some person, able to
answer all such question on 27/07/2026 at
11:00 A.M. to answer the claim and you
intend to rely in support of you defense.
Take notice that in default of your appearance
on the date before mentioned, the suit will be
heard and determined in your absence.
Given under my hand and the seal of the
Court, on this 29/06/2026.
By order of the Court, Assistant Registrar,
Court of Small Causes, Bengaluru
Advocate for Petitioners:
M/s. PRAROOP LAW
KR PRADEEP
No. 31/9, NCP Tower, 1st floor, 1st Main,
Mount Joy extension, Hanumanthnagar,
Bengaluru- 560 004.
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